
To

Subject:

Sir,

No. UD-A(3)-212010-t.
Government of Himachal Pradesh
Department of Urban Development.

The Secretary.
H.P. Vidhan Sabha,
Shimla-171004

Dated:shimla-2, the l1-Z- 2016.

lntroduction of "Himachal Pradesh Municipal Corporation
(Amendment) Bill, 2016.

I have the honour to give notice of my intention to introduce

the "Himachal Pradesh Municipal Corporation (Amendment) Bill, 2016" in the

current session of Himachal Pradesh Legislative Assembly.

l, therefore, request you to obtain the permission from the

Hon'ble Speaker to include the aforesaid Bill in the list of business for

introduction, consideration and passing the same in the current session in

relaxation of relevant rules.

Three authenticated copies of the above mentioned Bill are

enclosed, herewith.

fi'ffiH,,
U.D. Minister, H.P.
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3Tlgffi grtr arrrg rrq fr"{qq qT e'frtEr A s6frn fr rsrq
qr tq fl f{qrq t

oTrgffi d qfrfu d samq-{ tf gofi.ill 
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qrqr effT wrqaT r*.r t
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qm 300.
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qr$ 302
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EIqI 303.

qrrqnq qr ofrnfl=iF d qyqTqq, q'nndt am qrqo^rft ti
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oepr d frqr qq {rq{rm} qr ofirmrit ffT ffiy 1

yrqqfl"T qT sfrsf,rt rm m-ri ftt $urteil * erguffiq ti
eNrrTrflT I

ftrfr qrqyrq qT s'Effin o\ c.q tnri d q?K ssd yrdf

tm qr6m{ ar (qrrryr qFTr 
I

EGf, qr'il t ft'q qrril t YrqI d d \ilrqT I

go ugoit S qrcl d d at g3l'rr fi d smT$iot-nr I

1000

100rfftq ?Flsr 5000

q*q, riri or sqsrfi d frq qwleil d oqqrd{-{ q 10000

sNrmtTr I

trs# t-t o'l gffi, fifr *rn'q fiv q-ar qryi i'T1 5000

eftqq d wfqq tt w"rrysftfr qT{fr 4.r tq 6{Tr;1 1 10,000

q* q* trrTr I Eooo
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s€Tq) oft m.wq)' rr-t iFeFT

frqr-df, rtql Trn fuFq sTBftqIT, tgg+ d EIRI4, 6rH $ rrcl ?rT Errq+r a-rdt t t

Effi srnT d sTtfr{ trwr vrD'R d qrs ;rrnqrkor sqINFI or fr*q fl"I qI srsrq rrri qrA

fr{ t GTqk6 iqfrilqI tp.} Til+d (am ffie) ori of qrfrd t I srcr: oitl q+ftd sEgi
' ftt riwr o\ dr{ t q6FF{ qiq 6-{i rnr nkiltr fuqr rqr t r frqrqd ri$ qw ftrrq

oTBftqq rgs+ of qm 46, Trc{I tT-{iDR qi, T'R ftqq fr qgffi 3n-gffi/s6rqfi urgm eilt

o.frq-q ar;q G{ffit -1 ftgm 6-{i S ftlq ${rfi o-{ft t I ErgI +o d f+sqra Bq{€Tt

d wgqT{, sra q{ frt t-qr S rnQT fr86 isdrfld'N_\q-AB o{ffi, oTfrfrffi ergm d
w d erftRn d,zo,q ftqr rnq'rn, q-qfu qrsq ftfua t-qr sr ot{ o{ffi one q{ frt *qr

Wf di d qvqn rig-fi olrgqfl d w ti oTfttrd fu-qr '.ilrqrn r qsfd!, EH srsIErII o\ Ev
tnri + o{Rrrr t, qrn fuTq i tqrd Hrf, q{ * mq tqr qrd frtfr sflTsfr-o oIffi oi
q$m GTrgffir d w fr s*{ r+ra q$ * arBfi o1t-qT qr& fu-S GTffi o} oTfrftffi sTIgEK

d w t eTftkd o-{i d ftq sq{€T oti or frfrTflq fuq1 rIqT g 
I

gqd eThftffi, Tdfdf, orDfrqq + fi-q-ftq srfifi d ol#q sEriiB-ir qTfrrqi

TdqTq qrq stq grr ti qFrqn of t r r*s vqq t dt qit sqg iffi' of {nRd eET srffiIqor

frqa qqfw 
=r€t rrrs'r .rqr t silq zre qnRd d qlq qq S{f, ern fr t I TrrflIfuoT frRdi

d orEfr{ f{qqm rrTMf qt qrsf, fuqrs-fi, froeqsqsen$oVao qw zB/2011 qFrd:

elfti-6 qrq qqFI Gqtqdt qtq s{o-R *q 3n-q afr g-dqr{ d drurt, qll.ftq E@ ?qrqrtrq

d qqqT dl oTrqr t ffif rTmft'q Ba;qrqrrfrr i €nlFd fu?n B fu'qrfin et nrrqrfrrfir

, frffit d oTfi-{ nrReru\ q q,ffi o-ri q( fr?R orqT qGq t gs f*qrqo or qfreTur fuqT

.rqr el}{ Tm-fi GTBftqq A frftq Bq-q-{ii d eretrq sq-qRrd qlTRild o'l ErqT qFIr ;qrq

rirrf, oilr-"gtr" isqsT .rqr t nrfu sqe-qt o) oilr oIBfi rrffi q=rqr qr sd t ndm
' cTfufr-'qq ol trm tsz d GrTffi ftrrq fr1"-d (qqq) qI q?ET (wrrot) sqfu or d-aa nd,

ffo,q {r erqel dca qrffi'ro ffi grur fr qqq fuqr uTI rsltrf,I t | frqq grq-ft

qqfudiol Eildr s-dtsr{ + ftq irrfiflfr?F ffi of sfrqr o} otr{rq Rqr, irorfr futTFri,

q'Fsl oilq ft,[ql o\ sqffer r8t 6-€r wDil t1ftrrn d qrs da' sqdfrTdr wtFit t sqftId
q-gs@T fr Grdttr dfud t, frlg fr-s{H sqq-"T d znn-r ftqq, tfr *o' ffi A frTq,

Grffi qqftrqt a1 tA fuTrit, ffi qr ffi d sqffir a$ owr sDdI tt qqfuq f{'rq

dr errro q-{trd f, tfi rto sqdfirf,I ffi A orqftEcrq d fuq eTrft $nTffi o1

s{6rft frlrrqf, N Gil-{ ffi o} enrfRnrzqqq ori fu iwrm E{ri d ftq ssrq 4{i
tnr ftftsq fu-qr rrqr t t



gq-d oTfrftffi, erRr 1se d oqwv o{rgffi qft rtfufl ori fr1fuftq qIfrf, qiq drsr Fqg ffiD

fr mfr-d qt .r$ t *i irflyqrq ongffi o) qiq are t olk6 S ordrz*inqr d Frqrfi
tg ftrrq at enq w,n o\ F{qq o-trrT qgff t ffi rrer-Emq tfr q-oq d frqrfr t fff,q
*dr t r gqfuq, tt frffi t q-di oilv frorsrso,Q;znoardt S rftq ftqrdrq Ei gP{km
m-{i A ornrq t engm d fffrq yrfrTq} o} wroq fiq ans rrqg ffir oqi or frfrqqq
fuqr rrff t sil{ *s ene vW t GTkfi d ftq ft.rq tnr T{ BrJdr-fi ertH( *qr t gsFoq

gilffi oTBftqq A Eftq vrfl*ii o.r {qiltrq o-trIl olmnrfi' dr .rqr t t

ue frrlqo sq{ffi sEMI fr1 [ffi d fu B I

(gft qrqf)

qlTrft rrd I

frrqar :

drfts 2416

frfiq il$r

--w--
srqrqtftrd tdqm rr$ilS

--Yrq--



fdrniqa s-iqr !r{rt frqq (trvilrq) ft0rrtr, eoto

Eqrrd rtgr rrrm nrrq srBftqq, rssa (tss+ 6 e{Bfr{rq ris{tfi, re) mr oilv

' rMrm $ri d frTq fqftrry I

(e{o renia Rrr)
qttrq rrftE (frft) t

' Rrryor :

ffitrr zoio

(gft vrqf)

${rfr rd I



ys rnrfrErq f{*{ro. Hru iflqrcq sqrfus *i qrA frtlrd{ rrtsr r.rr fflrq
gTHfftffi, tss+ (tss4 ttrr oTBfr{rq M€ rz) S srdrd d s<wr

qrrTg:

4. ffirq ol ftrrrrq dr .roq.-(l) furq qEF ffif, fuo,rq drrrT fu{rsT Yr{ird

smrB'on oik srqrdl gn *ft. frfr w sTEfuffi d B'qtrq} S snfr{ qr$ gq tgqfr ffT
qdq srt, sS qnq o.-{i ft sqth-I ertrq ori et qrRf, drrft ft sffi q"q * m qrq arqT

ffiffirT B oilq BrI qT qrq HrqT w q-irf,r t t

(2) stT-tfi$ (a) fi qer srqftrf, d ftrdrq,'furq d qlfr wnq "rrNqrfroT fre t
yrtRTo ffiiqq e}al t srqeT m"H anr gl gS tqfrdqt * qt qr{"n ft gfl srqt's{ *
ferr =r.rqqiftrft'r eNe w frfrfl qrfr sTtrq-tr{r gtqr srtRIfi Mr{ s}flT t f+{rfrfiil fr,qr
qr\rrn dT qrd E'm*t I

(3) qqr fiqq d Eq eno d slfiq $t} ffiT{ aRI gl gq, arfrrdt d qfrRm,

q-fo, qr siyrf,: =rqqvrfrffi'r et{ d qqrfr€ ffiqq Mi or sfrftfu€'o,-{i erA qrsq frErrt

w,Tr d iffis, * qdq dtt t

(a*o) yrq wim-I{ oIftWqT frqr, qtrqqrfuor IRI1'q6 fi fq*q Erq qT orStTE inE"i

Er& qBilqt o\, d 'ffiq" S s{B.fi ;rfr dlt, qTffi d sq q;nqBffi€ oq lr&rft :

qrq ?16 fu Eqfrfr frrsi frrft TrR ftrrq sT fu Tffi g=rro aqr dl oiq 6Rr d
dt ce v{r Trrq fuffi qT ffi sil.q nqq ftr6 A qr{E * rnq ti, f*rmt frqqm sTqB d
drn, qrnq in-*DT{ grtr 

"irqftffiGe 
qfr fuqT E[I(Irl :

q{g w ofr{ f6 frrTrqf, q"tvr qqq fr'rq tqsiw{ o{fif{qq, eoos d snEI t S qr

urqrq S's sq-ffiqr d oTfi-{ ilqfrtr€ atr{ q1fq rF}rI qn3rn tps trrftf, upt'n,

q{g W srBfrqq at qm s at sq-qm (r) fr uen sr{frrf, fr{rq qft otqE * qt orfr t

(s-1g) stT-srRr (s-m) t ilqfrH€ rql{d f,sn 3Trgffi qi ft'rq qfr qfr ffi it

sqRril *i mqr frqm*M t rn r ti m olfufiTq *ln .r*g st ra ti o'r $fra.rc q'€t

*rn t

(4) \ilEi q:s sTfifiqq d rgg *i d qqqTT, qRT 3 at sq*qrr (2) d otfiq fttf

'rqrqTfrrsT ed, ft'rq qtfrf, ftrql srf,r t, mr {s eTHfr"qq q1 ftnft eroq frfr d sdf{ qT

gnr 56f, 1yrft yrftgrif or sqhr o*{ srfuqtfrR wfr ffffi a-r frfrq olr{df, fl'rtlE: rTrfl *



3fiDq' srqB + frTq frffi qTv{Ir sT clir f,-d' fr Ern erftf+crq s Bq.q;t]} d 3]$q fttH q''r

rr6q, d fr qEA E\, TS 4a ftqr qrfrr 
I

46. sgffi,/serq-o ofrgffi sft qtfdrq er+q srprorffi q'f ftgfril--(1)
lrq rr*DR, 

"e 
voA vq fi tsr .Effir tr{Gn t $ffdq B, furq d ?d d qe{Wf ft{'6{

d ftq qm 45 S qfiq ftgfi oTrgem d s6qfrr qt-{i d frq frtft qftd qr qfrtrq} a}

ftWf, 6-{ sdrft dr vgmTir6r{rs' oTrgffi o6i{rgt eilq q QqT qt tfi ffitr t {nRrd fi
d lrqffirq E.t..q{ iffiq-wrrq qq frqf, a1 qr rn$'ft t

(z) ft.rq * ergtffi ft fs frfrn q-{rg rrq ft+if d slEff{ sq-qr$ (1) A et#{

ftgm off*rrwnro sng-ffi, sTrgm d gtfiT{el d'} 3*r W elftildi 6'r lrqtr 3t1Y tS
q@t.Fr f{dE-{ ott *t fu vs orBfuq d o{fiq oTrggf, a} rrtr oft o{fut}kd fuq qr

,rAt em d Ed cngffi at..{r sTri }riqrdfrrd fuq 'rq t t

(3) nrrq o\ r1'ft frkn qq?it i q6rwr ol)q wwf fi A fuq 1ro, frfr trammq

qq fre oTffi 6\'n ftrfr tt ft-d-qqt 3ilr vrdi q{, dS frRd tht qI(, ft'rq ARr ftBffi

fu-qr Brqrn :

qsE qE trs f, qiq E{ t ffid *-dr6rd e} Td ffii d q{Hrq qfgEffi engffi (frfr)

d tq fr n'-lT rigrffi sTrgw (frft) d rnq f, oq t oq d q{ sT ffid tqrordTtt EF{i

qr erfrRm orgffi (frE) d sr d tr<rftfrff fury qign 
1

121.o,t' d $ilq qtr lrrrq sfl-{ fifr.-Wr srBftqq f, drg'r srdfud t, $H-S

fuqrq, E-s eTftfuqq d orft'{ sTIBf, oY$ ot qr stn hft drffi dr, s6ft fttmf fi ft
w tfr t siq dr,fr, q\ qe' ftR6 e-{r$ 'r{ frffi arw, etrqtnRe of urg:

t1-{€ qR Eq qI stfl, tq f,rfrrs t gfi qm d ftff qiqm q€f o1qrff t d trso
o,*us{ qr*T rrr vq-d frrS ?Trr d ftg To sfrYIfr at E{ fr en'q qqrfdf, fuqr ff(,rn 1

tsz.irrqfu ff'r arfiT.-furq qft wqfr d aur{E qfi irrqd ffifuc sqftI dit,

**'-6, 
orrgffi, w eftfr'{q at qm oJA sqqnT (e) d o*1yq tfu rQr{ rIfrft d

s or{*ffi *, Eir# +i{rfr ETqT furq t wrEfrrd fitfi sirrq (qa) qr y;1ql

a.t""i Trqfr ol Bmq Enr, tr.et .r{ sT or,tlsr qq"T tnt rdw;

(u) wrw (oraa) wlvfr d er<sor qt qffi silq StI,TIq qrd, frrrq fmr crqrq ?Tg

frftqEii qr sqfrffil AM qlrfu-f, rt=t; eflr



---f-

(v) utgffi, go- {frrs rqTq ydrr Ml rerrn $qmt or dtr fuqr \ilr$.r si}r
vm arfuor q, W tfr ii 96 gq-ftffii snT frBd of qrq, qMq, qR drg
E\, ERfd ETd gq Erff6 ffi tqx 6tTI aer vS q{ d erm fr frqR tn{i
d frq furq A wqel rd.n r

tse. qfrEr o.d e1 sFfi-{n.-mfrqr o-{i d rrrq?q tf ffifud Bqciq y,nfr dit;
olalff,'-

(o) furq qft oil{ t rdo. tfr Sfuqr ongffi Ern o1 qrtnfr;

(s) frtfr tt rd-"Tq d ftq , fufr oTrgffi gs erBftqq d ffi sq{,q d
orgsR ft'rq qr furfr erq ;nqqrfrT-or slffi A erd*qq qT q<{ft +
Rqr orqffuf, "rS oq s?Drr, oTrgcm ilE ffiF'ot$ *nqr rfr otn sr d?r
fu tsr sqdrEq qr qq$ HEqq rnq t oTftsrq ;T 6r dt.r$ EI

(q) se*fi {rfr--qT, ftffiriqiq ins sqq t oT-{Btr arq qr tS vaev rm, ffi
FrrTq fr?rd o.t, offirdftfd t, urgm gM fr1 urs'ft:

qr$ 'qrq eircr Fqq' d Xe t sTk6 of qr ffi vam qoq, ffi ftrrq
ft{rf, 6r rrdqr, eft .dfufl dqd ftrrq d T{ erg+Er d q{qrq fr cngm
gM aft qq"ft 

t

gsz. rnRf,.*dr oN fr gs orurq a orrer+rt qr ssr$ srtft{ ffirq rrq frdf ffi
d B-iFiE{ ii frql frilft gkgffi oRur s, ffi gt oi FRrnr t qr Es ffi d fuq gdRH
q;-ror t qr ffi gs of frRqrf,r t, gs orqrq a sre-+it d q$H oTqi ed A frdEq q

ger uffi qr vsd sithfiq frrft orq s{Eo.rfr Er*r qrft frrft sTrtvr qr siktlfua qrd
o.r srgqttm 6-{i fr effiilr-fr rror t dq-fufu trr onr?nfl t d dI q{ ffir oT;1 sdrn,
qr Wfi fr d ffi 'sffi-q rrqi irfi or d rr$rrT oTerqr +TT t, rysftq *qr r

w€ovur.-qv w$ A s'q)Erii + ,irT qr q-S6 ger orci qt qq o-rt d Ert fr
Brrd qq oI g*tq gero olq*tl dti t

384. vrqrwr qnRf, .-cil d{ frilflte qrqA q fs{rd ftN {s sTBfuqq srn ot{
qirfrer wqd: grqRrd rS et t, gq-d frnft sqstr d GrEf{ qrft fr1q{ A* qEr;il, sTrtsr

ut eitq{sTr tn.r oi-gqffi{ E -{i ti sftI$E vt n qr {s erBftqq d sr{+lt f, fi frilft qrr erqefl
sctiw qit'n, € Elqfi *, d qtq ril wS a-o ol dt Trdrn, *r s6i ft onrqdf,r qr

ffifqq qrft rwr t ErEi e{frRffi gqti t, d serq ffi A qrdrfr t$ r+o ffi + ftrq
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Bill No. l7 of 2016

HIMACHAL PRADESH MI]IICIPAL CORPORATION (AMENDMENT)
BILL, 2016

(As h.rrnooucED N rns LrsslarrveAssmvmrv)

A

, BILL

further to amend the Himachal Pradesh Municipal Corporation Act, 1994 (Act No.l2

of t9eQ.

Bs it enacted by the LegislativeAssembly ofHimachal Pradesh in the

Sixty-seventh Year ofthe Republic oflndia as follows:-

1. (1) ThisActmaybecalledthe HimachalPradeshMunicipal shc:ttitle

Corporation(Amendment)Act,2016. ilL**-
5 Q) It shall come into force on such date as the State Government '"nt'

may, by notification published inthe Official Gazette, appoint.

2 In section 4 ofthe Himachal Pradesh Municipal CorporationAct, Amendment

1994 (hereinafterreferred to as the "principalAcf'), in sub-siction (3-A), of section 4'

forthewords "three persons", the words "five persons" shallbe substituted.

10 3. In section46 ofthe principalAct,- Amendment
ofsection 46.

(a) in sub-secton (1), for the words and sign "Joint/Assistant
Commissioner", the words and sign "AdditionaUJoint
Commissioner" shall be substituted, and after sub-section

(1) as so amended, the following proviso shall be inserted,

15

*Provided tttat an officer posted in ttre Corporation with
less than seven ye*s service shall be designated as Joint

Commissioner and an officer with more than seven years

senrice shall be designated asAdditional Commissioner."; and

20 O) in sub-section (2), for the words and sign "Joint/Assistant
Commissioner", the words and sign "Additional/Joint
Commissioned' shall be substituted.
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Alend.ment 4. In section 121 ofthe principal Act, after the existing proviso, the

lri:""' followingproviso shall be inserred, namely.-

"Provided further that the Commissioner may, after affording an
opportunity ofbeing heard, deny or withdraw the No objection certificate
issued for installation of electricity connection and disconnect the water
connection and sewerage connection, if the owner, or the occupier ofthe
premises in question is assessable to ta:res and arrears to the corporation as
per the demand raised and the same may be restored on the written request
of such owner or occupier, by the commissioner by imposition ofa penalty
not exceeding twenty thousand ru1res.".

5. [n section 157 of the principal Act, for clause (a), the following
clause shall be substituted, namely;-

. "(a) the Commissioner, with the prior approval ofthe Standing
Committee constitutedunder sub-section (4) ofsection 40
oftheAct, may dispose of by sale, lease or othenvise, any
movable or immovable properties belonging to the
Corporation, bypublic auction, except suchmovable and
immovable properties which is to be given on lease or
otherwise, to the Government Departments, Boards or
Corporations for public utility.".

6. Insection l59oftheprincipalAct,-

(a) o'in clause (c), for the words o'rupees five lac", the words
"rupees twenty lac" shall be zubstituted; and

O) in the proviso to clause (c), for the words "rupees fle lac",
the words "rupees twenty lac" shall be substituted.

1. In section 352 ofthe prin&palAct, forthe words "whichmay
extend to five thousand rupees", the words 'bften thousand rupees" shall be
zubstituted.

8. In section 3 84 of the principal A{ for the words and sign 
,khich

may extend to five hundred rupees, and in case of a continuing failure or 30
contavention with an additional fine which may extend to fifty rupees,,, the
words and sign "of five thousand rupees, and in case of a continuing failure

l0
Amendment
of
section 157.

Amendment
ofsection 159.

Amendment
of section
352.

Amendment
of section
384.

l5

20

25
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or contravention with an additional fine of five hundred rupees" shall be

subsituted.

9. h SECOND SCfIDULE appended to the principalAct, for the Amendment

existing TABLE, the following TABLE shall be zubstituted, namely:- ::i?%"#'
I'TABLE

Section, sub-section,
clause orproviso

Fineor
imprlsonment

utrich
maybe
imposed

3

Dailyfirie
ufrrich
maybe
imposed

4
Rs.Rs.

Section 98,

sub-section(1)
and(2)
Section 98,

sub-section (3)

Section99
Section 100

Section 101

Section 105

sub-section (2)

Section 116

Section 131

Section 136,

sub-section(2)
Section 139

Section 173

Section 175

Section 180

Section 183,

sub-section(l)
Section 183,

sub-section(2)

Failure to give notice of transfer or devolution of land or 8000

building;

15

500

500

500

500

2A

10000

s000
6000

500
50025

Failure to produce instument ofnansfer

Failure to give notice of erection of new building
Failure to give notice ofdemolition or removal ofbuilding.
Failure to comply with requisition to furnish information

etc.

Wilful delay or obstuction ofvaluers

Prohibition ofadvertisement without permission

Failure to give notice ofre-occupation ofvacant land or
hdlding

Non-compliance with the requisition of attendance before

tlreCommission
Failure of disclose liability
Failuretogivenotice I
Prohibition to occupy new premises without arrangement

forwater supply.

Refusal of admittance, etc.

Laying of water pipes, etc. in a position where the same

may be injured or water therein polluted.

Construction of latrines, etc., in a position where pipes

may be injured or water therein polluted.

7000

8000

8000
10000

10000

10000
6000

10000

10000

5000

s000

s00

1000

1000

500
s00

500

30

35

s00
s00



34
Rs. Rs.

Section 187 Injury to, or interference with free flow of contents of 7000 500
mudcipal drain o drains mmmuricating with muricipal drain

Section 188, Privaledrainnottobeconnectedwithmunicipaldi?inwithout 5000 500 5
sub-section(2) notice.
Section 189 Non-compliancewithrequisitionfordrainageofundrained 7000 500

premises.

Section 190 Erectionofnewpremiseswithoutdrains 10000 500
Section191 Non-compliancewittrrequisitionofmaintenanceofdrainage 10000 1000 10

works for any goup or block of premises.

Sectionl92 Non-compliance with direction to close or limit the use of 5000 500
private drains in certain cases.

Section 193 Non-compliancewithCommissionersorderregardingthe 10000 1Q00

use of a drain by a person other than the owner thereof. I 5

Section 194 Non-compliancewithrequisitionforkeepingsewageand 10000 1000
rain water drains distinct.

Section 195 Non-compliancewithrequisitionforthepaymentofcourt- 5000 500
yard etc.

Section 197 Connectionwithmunicipalwaterworksofdrainswithout 10000 1000 20
writtenpermission

Section 200, Non-compliance withrequisitionto close, rernove or divert 10000 1000
sub-section (4) a pipe or drain.
Section 206, Execution ofwork by a person other than a licensed plumbo 2000
sub-section(1) 25

Section 206, Failure to fumish when rcquired, name of licensed plumber 2500
sub-section(2) enrployed.

Section 206, Licensed plumbers not to demand more than the charge 2000
sub-section(6) prescribed.

Section206, LicensedplumbersnottocontravenebyeJawsorexecute 5000 - 30

sub'section (8) work carelessly or negligently, ett
Section 207 Prohibition of wilful or neglectful acts relating to water or I 0000 1000

sewageworks.
Section215, ConstructionofbuildingwitrinttrcrEluhlirrcofstrreetwithou 10000 1000
sub-section(3) permission 35

Section2lT Failureto complywithrequisitionto setbackbuildingto 10000 1000
regular line of steet.
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Rs. Rs.

Section 220 Failure to comply with requisition to set forward buildings 1 0000 1 000
to regularline of steet.

5 Section223, Utilising, settlingorothenrisedealingwithanylandor 10000 1000
sub-section (5) laying out a private steet otherwise than in conformity

with orders of the Corporation.
Section224, Failure to comply with requisition to show cause for 10000 1000
sub-section(1) alterationofsheetorappearancebeforetheCommissioner.

l0 clauses(a)

andO)
Section 225, Failure to comply with requisition on owner of private 10000 1000
sub-section ( I ) steet or owner of adjoining land or building to level, etc.

such street.
15 Section227, hohibitionofprojectionuponsfreet,etc. Imprison- 1000

sub-section(l) mentfor
onemonth
andRs.
10,000 or

20 both'
Secnan227, Failure to comply with requisition to remove projections Imprison- 1000
sub-secdon(2) fromsfieet. mentfor

onemonth
andRs.

25 10000 or
both.

Section 228, Failure to comply with requisition to remove a verandalr, I 0000 I 000
sub-section (3) balcony, etc, put up in accordance with section 235 (1).
Section 229 Failure to comply with requisition to have ground floor 1 0,000 1000

30 doors, etc., so altered as not to open outwards.
Section230, Erection, etc. of structtryes of fixtures which cau$e 10,000 1000
sub-section(1) obsmrctioninsfeets.
Section 230, Deposig etc, ofthings in steets. 10000 1000
subsection(2)

35 Section233, lbttrcringofanimalsandmilkingofcattleinPublicsbeets. 10000 1000
subsrction(l)
&(2)
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Rs. Rs.

Section 234, Unlawful removal ofbar or shorting timber etc, or removal I 0000 I 000
subsection(4) ore*inctionoflight .

Section235, Steetsnottobeopenedorbrokenupandbuildingmaterial 10000 1000 5

sub-section (1) not to be deposited thereon without permission.
Section 237, Name of sfreet and number ofhouse not to be destroyed or 5000 500
sub-section(2) defaced etc.
Section 238, Failureto complywittrrequisitiontorepair,projectorenclose 10000 1000
sub-section(1) adangerousplace. l0
Section 240, Removal ordamageoflamps. 5000 500
sub'section(l)
Section 240, Wilfully and negligently extinguishing light in public streets 5 000 500
sub-section (2) etc.
Section242 Erection of a building without the sanction of the 10,000or 1000 15

Commissioner. imprison-

mentupto
threemonths

orboth.
Section243, Failuretogivenoticeofintentiontoerectabuilding. 10000 1000 20
sub'section(l)
Section 244 Failure to give notice of intention to make additions etc, to 10000 I 000

hildttS
Section247, Commencementofworkwithoutnoticeetc. 10000 1000
sub-section(4) 25
Section 249 Failure to comply with requisition to round of building at 10000 I 000

corners ofstreets.
Section25O, Erectionofbuildingonnewsfteetswithoulevelling. 10000 1000
sub-section (1)

Section250, Erectionofbuildingonexecutionofworkwittrinregularline 10000 1000 30
sub-section (2) of steet or in contavention of schetne or plan.
Section252 Useofinflarnmablematerialwiftoutpermission 10000 1000
Section 253 Failure to demolish building erected without sanction or 10,000 or 1000

erectionofbuildings in contravention oforder. imptson-
mentuPto 35

ttrreemonths

orboth.
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Rs. Rs.

Section254 Erectionofbuildingsincontave,ntionofconditionsofsanction 10000 1000

5 Section256 il'*,o.u*outalterations. 10000 1000
Section 257, Non-compliance with revision as to completion certificates, I 0000 I 000
sub-section (l) occupation or use etc.
& (2)
Section 258, Non-compliance with restictions on user ofbuildings. 10000 1000

10 sub-section(1)
Section 258, Failureto complywithrequisition andto rEmove skuctures 10000 1000
sub-section (2) which are in ruins or likely to fall.
& (3)
Section 258, Failure to comply with requisition to vacate buildings in 10000 1000

l5 sub-section (4) . dangerous conditions etc.
Section 264 Failure to provide for collection, removal and deposit of 5000 500

refuse and provision of receptacles.
Section 265 Failuretocomplywithrequisitionforremovalofrubbishetc, 5000 500

from premises uged as market etc.

2,0 Section266, Keepingrubbishandfilthformoretbantwentyfourhours 5000 500
sub-section(1) etc.
Section266, Allowingfilthtoflowinsmeets. 5000 500
sub-section(2)

' Sectior266, Depositingrubbishorfilthetc. insteetetc. 5000 500

25 sub-section (3)
Section 269, Non-Conversion ofservice latines into water flush lmineV 5000 500' sub-section ( I ) *q *1 latrines and urinals not to be consfiucted without

permission or in c.ontavention ofterms prescribed.
Section 270, Failuetoprovidebuildingsnewlyerectedorre'erectedwith 5000 500

3 0 zub-section ( 1 ) latrine, urinal and other accommodation.
eQ) r
Secrion270, Failuretoprovideresidentialbuildings corrposedofsepmate 5000 500
subsection (3) tenements with lafine, Mhing or washing place for serrranb

on the ground floor.
35 Section2Tl Peopleandtokeepthemcleanandinpropercondition. 5000 500

Seotron}72 Failure to comply with requisition to provide latrines for 5000 500
rnarket cattle shed, cart-stand, etc. andto keepthem clean
and inproperorder.



Section273,
clause (a), (b),
(c) and (d).

Section 274,

sub-section
(2)

Section2T5

Section277,
sub-section
(l), (2), (3)
and(a)
Section2T8

Section 279,

sub-section(l)
Section2S0
Section282

Section233

Section2S4

Section286,
sub-section(1)
Section286,
subsection(2)
Section287,
subsection
(1), (2) & (3)
Section2S9
Section290
Section29l

Rs.

Failure to comply with requisition to enforce provision of 1 0000

latine or urinal accommodation etc.

Failure to comply with requisition for removal of 10000

congestedbuildings.

Failureto complywithrequisitionto improvebuildings 10000

unfit for htman habitation.

Failureto complywithorderofdemolitionofbuildings 10000

unfit for human habitation.

Rs.

1000

1000

1000

1000 l5

500

1000
s00
1000 35

1000

1000 20

1000

500

25
500

500

Faihre to comply with requisition ofthe Commissioner

to remove insanitaryhuts and sheds etc.

Prohibition agains washing by washerman

Failure to give information of dangerous diseases.

Failure to comply with requisition to cleanse and disinfect

buildings orarticles.

Failure to comply withrequisitionto des&oy infectious

huts or sheds,

Washing ofclothing bedding, etc. at anyplace not notified

bytheCommissioner.
Sending effected clothes to washerman or taundry

Failure to furnish address of washerman or laundry to
which clothes have been sent.

Use of public conveyances by persons suffering from a

dangerotsdiseaseetc. I

Failure to disinfect buildings before letting the same.

Dqposal of infected articles without disinfection

Making or selling of food, etc. or washing of clothes by

infected persons.

10000

5000

10000
10000

10000

5000

5000

5000

5000

10000

5000
10000

30
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Rs. Rs.

Section2g2 Sale of food or drink in contravention of restriction or 10000 1000
prohibition ofthe Commissioner.

5 Section2g3 Removal or use of water from wells and tanks in 10000 1000

contavention ofprohibition of Commissioner.

, Section}g4 Exposureofpersonstoriskofinfectionbythepresenceor 10000 1000

conduct of a person suffering from a dangerous disease, etc.

Section295 Removal of infectious corpses in contravention of the 10000 1000

10 provisionofthe section

Section 296, Absence ofsweepers, etc., from duty without notice. Imprison-
sub-section(l) mentrarhich

mayextend
to one

15 monthofRs.
10000 or
both.

Section 297 Failrretos:pplyinformationbypersonsin+lrargeofbuming 5000 500

orburial grounds.

20 Section2g8 Useofnewbumingorburialgroundwithoutpermission 5000 500

Section 299, Failure to comply with requisition to close buming or burial 10000 I 000

sub-section (1) grourds

Section 299, Burning or burial of corpses in burial grounds after it has 10000 1 000

' sub-section(2) beenclosed.

25 Section 300 Removal ofcorpses by otherthanprescribed routes. 10000 1000

Section 301 , Failure to give notice for removal ofcorpses ofdead animats I 0000 1 000
' sub-section(1)

clause (b).

Section 302, Commissionofnuisances 5000 100

30 sub-section(l),
(2),(3)and(6) |
Section 303 Failure to comply with requisition for removal or abatement 1 0000 1000

ofnuisance.

Section 304, Dogs notto be at largein asfieetwithoutbeing securedby 5000 500

35 sub-section(4) achainlead.

Sectign 304, Ferocious dogs at large without being muzzled, etc. 5000 500

sub-section (5)
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Rs. Rs.

Section 305 Stackinginflammablematerialinconhaventionofprrohibition 10000 1000
Section 306 Settinganakedlight. 5000 500
Section 307 Dschargingfire-works,firearms,etc.,likelytocausedanger. 5000 500 5
Section 308 Failuretocomplywittrrequisitiontorenderbuildings, wells 10000 1000

etc. safe.

Section 309 Failure to comply with requisition to enclose land used for I 0000 1000
improperpurposes.

Section3l4, Saleinmunicipalmarketswithoutpermission. 10000 1000 l0
sub.section (1)
Section 315, Use ofplaces as private market without a licence and use of 10000 1000
sub-section (l) places other than a municipal slaughterhouse as slaughter

house. 
:,

Section3l5, Nonbompliance,withcondition,imposedbyCommissioner. 10000 1000 15
sub-section(2)
Proviso(a)
Section3lT Keepingmarketopenwithoutlicenceetc. 10000 1000
Section 3 I 8 Sale in ur:licensed market. 1 0000 I 000
Section 3 19 Carrying on business or trades near a market. 10000 I 000 20
Section 322 Carrying on butcher's, frsh-monger's or poulter's trade 5000 500

without licence, etc.

Section 323 Establishment of factory etc., without permission. I 0000 I 000
Section 324 Cotainthingsnottobekeptandcertaintadesandoperations 10000 1000

notto be carried on without a licence. 25

Section 325, Keeping, abandonment ortethering ofanimals, etc. 5000 500
sub-section (3)
Section 326, Use ofpremises incontavention ofdeplaration. 10000 1000
sub.section (5)
Section32T Hauikingarticlesforsalewithoutalicenceetc. 5000 500 30
Section328 Keepingalodginghor.rse,eatingho[se,teashop,etc.,without 10000 1000

licence or contrary to licence.
Section329 Keeping open theatre, circus or other place of public 10000 1000

anrusement without licence or contary to terms of licence.
Section356,' Failuretoproducelicenceorwrittenpermission. 10000or 1000 35
sub-section(5) imprison-

mentrpto
threemonths

orboth.
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Rs.Rs.

Section 357 Preventing the Commissioner or any person authorised in
this behalf from exercising his powers of enty etc.

Section 358 Preventing the Commissioner or any person authorised in
this behalf from exercising his powers of entry upon any

l0 adjoiningland.

Section363 Obstructionormolestationinexecutionofwork.

10000or 1000

imprison-
me,ntupto

threemonths

orboth.
10000 or 1000

imprison-

mentupto
threemonths

orboth.

10000 or' 1000

imprison-

mentupto
threemontlx
orboth.
10000 1000Section 370,

sub-section(4)

Section 371,
sub-section(3)

Section409

15

Failure to comply with requisition to state the name and
address of owners of premises.

Failure of occupier of land or building to afford owner
facilities for complying with provisions ofthe Bill etc. After
eight days from issue of order by Distict Judge
Observation of Mayor or any Corporation authority etc.

s000 500

10000 or 1000

imprison-
mentupto
threemonths
orboth.
s000 500

5000 s00

10000 1000

25

Section410
Ssction4ll

30
Section412

Removal of any mark, set up for indicating level etc.
Removal etc, of notice exhibited by or under order ofthe
Corporation Commissioner,ttc.
Unlawful removal ofeartb sand or other material or deposit
of any matto or making ofany encroachment from any land
vested in the Corporation.
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STATEMENT OF OBJECTS AFID REASONS

Section 4 ofthe Flirnachal Pradesh Municipal CorporationAcl I 994 provides for constitution
of Corporation. Underthis section, the State Government has the power to nominate not more
than three persons having special knowledge or experience of Municipal Adminishation. Now, it
has been proposed to increase the number ofnominated members from three to five. Section 46

oftheHirnachal Pradesh Municipal CorporationAct, 1994 empowers the State Govemmentto
appoint JointlAssistant Commissioner and certain other officers in the Municipal Corporation.
According to the existing provisions of section 46, the Legal Advisor-cum- Law Officer ri,ith 7
years service would be designated as Additional Commissioner, whereas, an officer from the Civil
State Service aftercompleting of 8 years service will be designated asJoint Commissioner. Thus,

in order to remove this ambiguiry it has been decided to make a provision to designate an
administative officerposted inthe Municipal Corporationwith less than sevenyears service as

Joint Commissioner and an officer with more than seven years serrrice as Additional Commissioner.

Further, the penalities provided under the different provisions ofttrc Act ibi{ is very nominal
in the present time and age. Imposition of penalty ranging from rupees 50/- to rupees 500/- is
considered not at all suffrcient and is an apology in the name ofpenalty. The issue with regard to
the existingpenaltiesundertheMunicipal lawshave also camebeforethe Hon'ble High Court
while hearing CWPILNo .28,lz}tl,titled asAbhishek Rai V/s State of H.P. and others wherein
theHon'ble Courthas observedthatthe Govemmentshouldconsiderto enhancethe penalties

under the Municipal laws. The issue has been examined and it has been considered just and
proper to enhance the penalties provided under vmious provisions ofthe Act ibid so as to make

the provisions more deten€nt. According to section 1 57 ofttreAct ibid, the movable or immovable
property ofthe Corporation can only be disposed of on lease, sale or otherwise by public auction

only. The Corporation cannot provide its properties to the Govemment Deparfinents, Boards,

and Corporations for public purpose without resorting to public auction. There are number of
requestspending withthe Corporationrelatingto public utility schemes, butdueto this existing
provision, the Corporation cannot provide its propenies to such Departments, Boards or
Corporations for such public purposes. Thus, it has been decided to make provision enabling the

Corporation to alloUdispose of its properties to the Govemment Departments, Boards and

Corporations forimplementationofsuchpublictrtility schemes inthe largerpublic interest.

Fur*rer, according to section 1 59, the financial power of the Commissioner to enter into a

contract has bean resfficted upto five lac and thereafter, the Commissioner has to approach the

General House of the Corporation to execute the worla/contract beyond five lac which results

delay in execution of such work. Thus, in order to avoid such delay and to enflne expeditious
execution of developmental activities, it has been decided to enhance the financial power of the



Commissioner up-to twenty lac and above twenty lac, prior approval of Corporation shall be

required. Thishas necessitated amendments invariousprovisionsoftheActibid.

This Bill seeks to achieve the aforesaid objectives.

(suDHrR SHARMA)
Minister-in-charge.

SHIMLA:
The ,2016

FINAIICIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

-NiI-
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THE IIIMACHAL PRADESH MI]NICIPAL CORPORATION (AMENDMENT)
BILL, 2016

A

BILL

further to amend the Himachal Pradesh Municipal Corporation Act, 1994 (Act No.
12 of 199Q.

(SUDHIRSHARMA)
Minister-in-charge.

(DR. BALDEV SrNGH)
Pr Secretary &aw).

SHIMLA:

The ,2016.
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EXTRACT OF TIIE PROYISIONS OT'THE HIMACHAL PRADESH MT'NICIPAL
CORpOnATION Act, 1994 (ACT NO. 12 OF 1994) LIKELY TO BE AFFECTED BY
THISAMENDMENT BILL

Sections:

Section 4.Incorporation and constitution of Corporation.{1) The Corporation
shall be a body corporate having perpetual succession and a common seal with power subject to

the Provisions ofthisAct, to acquire, hold and dispose ofproperly and maybythe saidname sue

and be sued.

(2) Save as provided in sub-section(3), all seats in the Corporation shall be filled by
personschosenbydirect electionfromthetenitoria! constituencies inthemunicipal areaand for
this purpose tlre municipal area shall, by a notification issued in this behalf, be divided into tenitorid
constituenciesto be known as wards.

(3) In the Corporation, in addition to persons chosen by direct election under this section,

the Mernbers ofthe State l,egislativeAssernbly, representing constituencies wtrich comprise wholly
or partly in municipal area shall also be the Councillors[.]

l(3A). The State Government may, by notification, nominate as councillors not more

than three persons having special knowledge or experience ofmunicipal administration:

ProviddtlntapersonwhocontestedandlostttreimmedialelyprecedingelectionofanyCorporation
shall not be nominated by the State Govemment as a Councillor of that Corporation or any other

Corporation dwing its existing term:

hovided f,rther that a Councillor nominated under subsection whether before or after the

coflrmencementoftheHimachalPradeshMunicipatCorporation(Amendment)Act,2003 shall

hold officeduringthepleasure ofthe State Governmen! butnotbeyondthetermofCorporation
as provided for in subsection (1) of section 5 ofthisAct.

(3-B) The nominated Councillors referred to in sub-section (3-A) and the Commissioner

shall have the right to attend the meetings of he Corporation and to take part in the discussion

therein but shall not have any right to vote.

(4) Where after the commencement of this Act, any municipal area is declared to be

Corporation under sub-section (2) of section 3, all powers and duties conferred and iryrposed

upon the Corporation by or under this Act or any other law, shall be exercised and performed by
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the Commissioner for a period not exceeding six months or till a Corporation is constituted urder
the provisions ofAct, whichever is earlier.

46. Appointment of JoinUAssistant Commissioner and certain other oflicers.-
(1) The State Government may, if in its opinion it is expedient to do so in the public interest,
appoint apersonorpersons to be called Joint/Assistant Commissionerappointed undersection
45 for the efficient performance ofthe functions ofthe Coqporation and they shall be governed by
such conditions of service as may be fixed bythe State Govemment from time to time.

@ Subject to the approval ofthe Corporation and rules made in this behale the Joint/
Assistant Commissioners appointed under subsection ( I ) strall be subordinate to the Commissioner
and shall exercise such powers and perform such duties as may be conferred and imposed upon
the Commissioner under thisAct and are flrttrer delegated to them by the Commissioner.

(3) There shall be a LegalAdvi sor-cum-LawOfficerto aid and advice the Corporation
in all legal maffers, to be appointed by the Corporation on such terms and conditions as may be
prescribed:

Provided that he shall be designated as Joint Commissioner (Legat) after completion of
five years regular senrice in the grade andAdditional Commissioner Q.egal) on completion ofat
least two years regular service as Joint Commissioner (legal).

121. Time and manner of payment oftaxes or fees.-Save as otherwise provided in
this Act, any tax or fee levied under this Act shall be payable on such dates, in such number of
instalments and in such manner as may be determined by bye-laws in this behalf :

Provided that ifthe tar or fee is not paid within one month ofthe due date, an interest at the
rate ofone percent permonth shall be charged forevery calendarmonth orpartthereof.

157. Disposal of prcperty.-Wth respect to the disposal ofproperty belonging to the
Corporation, the following provisions shail have effect, namely: (a) the Commissioner, with the
prior approval ofthe standing committee, constituted under sub-section (4) of section 40 ofthis
Ac! may dispose of, by sale, lease or otherwise, lny mweable or immovable properties betonging
to the Corporation, bypublic auction;

(b) the mode and condition precedent to the transfer of immovable property, shall be
govemed by regulations or byeJaws made by the Corporation; and



(c) ttre Commissioner shall maintain a registo giving therein the detail ofthe immovable

properties andprepare annual statement indicatingthechanges, ifany, inthe saidinventory insuch

manner as r.ray be prescribed by bye-laws and shall place the same before the Corporation for

consideration at the end of the year.

159. Pnocedureformakingcontracts.-Withrespecttothemakingofcontacts,
the following provisions shall have effect" namely :-

(a) every such con0act shall be made onbehalfofthe Corporationbythe Commissioner;

(b) no such contact, for any purpose which in accordance with any provision ofthis Act

the Commissioner may not carry out without the approval or sanction of the

Corporation, shall be made by him until and unless such approval or sanction has

been dulyobtained;

(c) every contact involving an expenditure not exceeding rupees five lac or such higher

amormt as the Corporation may fix, may be made by the Commissioner :

Provided that contract exceeding rupees five lac in value or such higher amount as the

Govemmentmayfix, shallbemadebytheCommissionero,nlyafterpriorapprovalofthe Corporation.

352. Penalty.-Whoever falls or abets the falling of any tree or causes any tree to be

felled in contavention ofthe provisions ofthis Chapter or any rules made thereunder without any

reasonable excuse, fails to comply with any order issued or conditions imposed by the Tree Officer

or anyotherofficer subordinatetohim inthe discharge oftheir functionsunderthe provisions of

this Cfuapter shall on conviction be punished with imprisonment which may extend to [two year.s]

or with fine which may extend to [five thousand] rupees or with both.

Explarwtion- For the purposes of this section a breach ofthe provisions ofthis Chapter

or abetment of breach thereof in respect of cutting or destroying each tree shall be a separate

offence. t
384. General-Whoever, in any case in which a penalty is not expressly provided by

this Act, fails to comply with any notice, order or requisition issued turder any provision theneof, or

otherwise confiavenes any of the provisions ofthis Ac! shall be punishable with fine which may

extend to five hundred rupees, and in the case of a continuing failure or contravention with an

additional fine which may extend to fifty rupees for everyday after the first, dtring which he has

p,ersisted in the failure or contavention.



SECOND SC}IEDULE
(See section 383)

PENATilES

Explanation.-The enties inthe second column ofthe following table headed'subject'

are not intended are definition ofthe offences prescribed int he provision mentioned in the first
column or even as abstacts ofthe provision but are inserted merely as reference to the subject

ttrereof.

Section, sub-sectiorl
clause orproviso

Subject Fine or
imprisonnnent

ulrich
. maybe

imposed
J

Dailyfine
which

maybe
imposed

Rs.

500

500

500
500

500

500

s00
500

500

Rs.

50Section 98,

sub-section (1)
and(2)
Section 98,

sub-section(3)

Section 99
Section 100

Section 101

Section 105

sub-section (2)

Sction 116

Section 131

Section 136,

zub-section(2)
Section 139

Section 173

Section 175

Section 180

Failure to give notice oftansfer or devolution ofland or
building.

Failtre to produce instument oftansfer

Failure to give notice of erection of new building
Failure to give notice ofdemolition orremoval ofbuilding.
Failure to comply wittr requisition to furnish information

etc.

Wilful delay or obstuction of valuers

hohibition ofadvertisement without permission .

Failure to give notice of re-occupation of vacant land or
hritding
Non-compliance with the requisition of attendance before

theCommission
Failure of disclose liability
Failtre to give notice

Prohibition to occupy new premises without arrangement

forwatersupply.
Refusal of admittance, etc.

50

500

500
s00

50

50

50

50

s00



I I

Rs.

s00

500

Rs.

50

50

50

50

50

Section 183,

sub-section(1)
Section 183,

sub-section(2)
Section 187

Section 188,

zutrsection(2)
Section 189

Section 190

Section 191

Section 192

Section 193

Section 194

Section 195

Section 197

Section200,
sub'section(4)
Section 206,

subsection(l)
Section206,
zubsection(2)
Section206,
sub-section(6)
Section206,
subsection(8)
Section20T

Layrng of water pipes, etc. in a position where the same

may be injwed or water therein polluted.

Constuction oflatrines, etc., in a position rryhere pipes may

be injured or water therein polluted.

Injury to, or interference with free flow of contents of
mtnricipal drain or drains communicding withmudcipal drain

Privde dmin not to be conrrected with mtmicipal drain withottr

notice.

Non+ompliance with requisition for drainage ofmdrained

premises.

500

500

Erectionofnewpremiseswithoutdrains 1000

Non-compliance with requisition ofmaintemance ofdrainage 5 00

works for any group or block of premises'

Non-compliance with directionto close or limitthe use of 500

private drains incertain cases.

Non-compliance with Commissioners order regarding the 500

use of a drain by a person other than the owner thereof.

Non-compliance with requisition for keeping sewage and 500

rain water drains distinct.

Non-compliance withrequisition forthe paymentofcourt- 500

yard etc.

Connection with municipal water works of drains without 500

writteirpermission
Non-compliance withrequisitionto close, temove or divert 500

apipordrain.
Execqtion ofwortbyapersonothothanalicensedplgrnbo 500

Failure to fumish wlren required, name oflicensed ph:nrber 500

errployed.
Licensed plumbers not to d&nand more than the charge 500

prescribed.

Licensed plumbers notto contavene bye-lawsorexecute 500

work carelessly or negligently, etc.

Prohibition ofwitfut or neglectful acts relating to water or 500

sewageworks.

100

50

50

50



Section 215,
sub-section(3)
Section2lT

Section220

Section223,
sub-section(5)

Section224,
sub-section(1)
clauses (a)

and(b)
Section225,
sub-section(1)

Section227,
sub-section (1)

Rs.

Constuction ofbuilding within the regular line of sfeet 2000

withoutpermission
Failure to comply with requisition to set back building to
regular line ofsteet.
Failure to comply with requisition to set fonvard buildings

to regular line of steet.
Utilisin& setdirg oro*renvise dealing wittt any land or laying

out a private sreet othenrise than in conformity wittr orrclers

ofthe Corporation.
Failure to comply with requisition to show cause for
alteration of street or appearance before the Commissioner.

Fdiltne to complywithrequisition onowlrcr ofprivale sheet

or owner of adjoining land or building to level, etc. such

street.

Prohibition ofprojection upon steet, etc.

s00

s00

s00

s00

Imprison-

mentfor
onemonth
andRs.
1,000 or
both.
s00

500

1,000

1,000

500

s00

Rs.

200

50

50

50

50

100

Segtion2?7,
subsection(2)

Section228,
sub-section(3)
Section229

Section230,
zub-section(1)
Section 230,
zub-section(2)
Section 233,
zub-section(1)
& (z'.)

Failure to comply with requisition to remove projections

fromsheet.

Failure to comply with requisition to remove a verandah,

balcony, etc, put up in accordance with section 235 (l).
Failure to complywithrequisitionto have ground floor
doors, etc., so altered as not to open outwards.

Erection, etc. of structures Ef frxtures dtrich cause

obstnrction insreets.
Deposrt, etc, ofthings in streets.

Tetbering ofanirnals and milking ofcattle in Public Sfreets.

50

100

50

50

50



J

Rs.

Unlau{rl removal ofbar or strorting timber etc, or removal 500

orextinctionoflight
Sheets not tro be opened orbrokenup andbuilding material 500

not to be deposited thereon without permission.

Name of steet and number of house notto be destroyed 500

or defaced etc.

Failure to comply with requisition to repair, project or 500

enclose a dangerous place.

Removalordamageoflamps. 500

Wilfullyandnegligently extinguishinglightinpublic steets 500

etc.

Erection of a building without the sanction of the 5,000

commissioner.

Failure to give notice of intention to erect a building. 5 00

Failtre to give notice ofintention to make additions etc, to 500

building.

Commencementofworkwithoutnoticeetc . 2,000

Faiture to comply with requisition to round ofbuilding at 500

comers of streets.

Erectionofbuildingonnewstreetswithoutlevelling. 1,000

Erection ofbuilding on execution ofwork within regular 1,000

line of steet or in contavention of scheme or plan.

Useofinflammablematerialwithoutpermission 1,000

Failure to demolish building erected without sanction or 2,040

erection ofbuildings in contavention oforder,

Erestion of buildings in contavention of conditions of 2,000

sanctionetc.
Failure to carry out alterations. 2,000

Non-compliancewith revisionasto completioncertificates, 500

occupationoruse etc.

Rs.

Section234,
subsection(4)
Section235,
sub-section(1)
Section237,
suh.section(2)
Section 238,

sub-section(l)
Section240,
sub-section(1)
Section240,
sub-section (2)
Section242

Section 243,

sub-section(1)
Section244

Section247,
zub-section(4)
Section 249

Section 250,

sub-section(1)
Section 250,

sub-section (2)

Section252
Section253

Section254

Section256
Section257,
subsection(1)
& (2)

50

50

200

50

50

200

50

s00

200
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Section258, Non-compliancewithrestictionsonuserofbuildings. 1,000 100
sub-section(1)
Section258, Failuretommplywithrequisitionandtoremovesbuctures 2,000 ZOO
sub-section(2) whichareinruinsorlikelytofall.
& (3)
Section 258, Failure to comply with requisition to vacate buildings in 1,000 1 00
sub-section (4) dangerous conditions etc.
Section 264 Failure to provide for collectioq removal and deposit of 500 50

refuse and provision of receptacles.
section 265 Failure to comply with requisition for removal of rubbish 5 00

etc, from premises used as market etc.
Section 266, Keepingrubbishandfilthformorettrant'wentyfourhours 500 50
sub-section(1) etc.
Section266, Allowingfilttrtoflowinsfreets. 500 50
sub-section(2)
Section266, Depositingrubbishorfilthetc. insteetetc. 500
sub-section(3)
section269, Non-conversion of service latrines into water flush 500
sub-section ( 1 ) latinesAvaer seal lffiines and urinals not to be constrrcted

without ponrission or in contavention ofterms pnescribd.
Section 270, Failure to provide buildings newly erected or re-erected I ,000 1 00
sub-section(l) withlatine, urinal andotheraccommodation
&(2)
Section 270, Failure to provide residential buildings composed of 500
sub.section (3 ) separate tenements with latoine, battring or washing place

forservants onthe ground floor.

section 271 People andto keep them clean and inp,ropercondition. 500 50
Section 272 Failure to complywithrequisitiontoprovide latines for 500 50

market cattle shed, cart-starrd, etc. and to keep them clean
and inproper order. I

Section 273, Failure to comply with requisition to enforce provision of 500 50
clause (a), (b), ldine or urinal accommodation etc.
(c) and (d).

Section 274, Failure to comply with requisition for renrcval ofcongested I ,000 1 00
sub-section (2) buitdirg"



Rs.

Failuretocomplywithrequisitionto improvebuildingsunfit 1,000

forhumanhabitation.
Failureto complywithorderofdemolitionofbuildings unfit 2,000

forhumanhabitation.

Rs.

Section2T5

Section 277,

sub-section
(l), (2), (3)
and(a)
Section2TS

Section279,
sub-section(1)
Section280
Section2S2

Section 283

Section284

Section286,
sub-section(1)

Section286,
sub-section(2)

Section 287,

sub-section
(1), (2) & (3)
Section289
Section290
Section29l

Section292

Section293

Section294

200

Failure to comply with requisition ofthe Commissioner to

remove insanitary huts and sheds etc.

Prohibition against washing by washerman

Failure to give information of dangerous diseases.

Failure to comply with requisition to cleanse and disinfect

buildings or articles.

Flilure to comply with requisition to destroy infectious huts

or sheds,

Washing ofclothing, bedding, etc. at any place not notified
bytheCommissioner.
Sending effected clothes to washerman or laundry

Failure to fumish address ofwasherman or laundry to which

clottres have been sent.

Use of public conveyances by persons suffering from a

dangerous disease etc.

Failure to disinfect buildings before letting the same.

Disposal of infected articles without disinfection.

Making or selling of food, etc. or washing of clothes by
infettedpersons.
Sale of food or drink in contravention of restriction or
prohibition ofthe CommissionL
Removal or use of water from wells and tanks in
contavention of prohibition of Commissioner.

Exposure ofpersons torisk ofinfectionbythe presence or
conduct ofa person suffering from a dangerous disease,

etc.

500

500

s00

50

500
500

500

500

500

s00

500

500

500

500

s00



- 
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I

i0

Rs.

500

Imprison-

mentwtrich

mayextend

to one
monthor
Rs. 1,000
orboth.
s00

500

s000 100

Rs.
Section 295 Removal of infectious corpses in contavention ofthe

provision ofthe section.
section 296, Absence of sweepers, etc., from duty without notice.
sub-section (1)

Section29T

Section298
Section299,
sub-section (1)
Section299,
sub'section(2)
Section 300
Section 301,
sub-section(1)
clause (b).
Section 302,
sub-section (l),
(2), (3) and (6)
Section 303

Section 304,
sub.section (4)
Section 304,
subsection (5)
Section 305

Section 306
Section 307

Section 308

Failure to supply informationbypersons in-charge of
buming or burial gounds.
Use ofnew buming or burial ground withorx permission
Failure to comply with requisition to close buming or
burialgrounds.

Buming or burial ofcorpses in burial grounds after it
has been closed.
Removal ofcorpses by other than prescribed routes.
Failure to give notice forremoval ofcorpses ofdead
animals

Commission of nuisances.

s00
500

500
500

Failure to comply with requisition for removal or 500
abatementofnuisance.
Dogsnottobeatlargeinastreetwithoutbeingsecured 500
byachainlead.
Ferocious dogs at large without being muzzled, etc. 500

Stacking inflammable materlal in contravention of 5,000
prohibition.

Settinganakedlight, 500
Discharging fire'works, fire arms, etc., likelyto cause 500
dango.
Faih:retocomplywithrequisitiontorenderbuildings, 500
wells etc. safe.



Rs.
Section 309 Failure to comprywithrequisitionto enclose land usedfor 500

improperpurposes.
Section 3 14, sale in municipl markets without permission 500
sub-section (1)
Section 3 15, Use of places as private market without a licence and use 500
sub-section (l ) ofplaces otherthanamunicipal slaughterhouse as sla,ghter

house.
Section3l5, Non-compliance, with condition, imposed by
sub-section (2) Commissioner.
Proviso (a).

Section 3 1 7 Keeping market open without licence etc.
Section3l8 Saleinunlice,nsedmarket.
Section 319 carrying onbusiness ortrades nearamarket.
section 322 carrying on butcher's, fish-monger's or poulter,s trade

withoutlicence, etc.

Rs.

500

2,000
s00
500

500 50

50
100

Section 323

Section 324

Section 325,
sub-section (3)
Section 326,
sub-section (5)
Section 327
Section 328

Section 329

Section 356,
sub-section(5)
Section 357

Section 358

Establishmentoffactoryetc., withoutpermission. 500
certain things not to be kept and certain trades and 500
operations not to be carried on without a licence.
Keeping, abandonmentortethering ofanimals, etc. 500

Use ofpremises incontaventionofdeclaration. 500

Hauiking.articles forsalewithout alicence etc. 500
Keeping a lodging house, eating house, tea shop, etc., 500
without licence or contary to licence.
Keeping open theatre, circus or other place of public 1,000
amusement without licence or contrary to terms oflicence.
Failure to produce licence or writtea permission. 200

Preventingthecommissionerotanypersonauthorisedin 500
this behalffrom exercising his powers ofentry etc.
Preventingthe commissioner branypersonauthorised in. 500
this behalffrom exercising his powers ofenfiryupon any
adjoiningland.

Section 363 obstruction or molestation in execution ofwork. 500

50

100

100
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Section 370, Failure to comply with requisition to state the name and 500

sub.section(4) address ofowners ofpremises.

Section 371 , Failure of occupier of land or building to afford owner 500 50

sub-section(3) facilities formmplying withprovisions oftlre Bill etc. After

eight days from issue of order by Distict Judge'

Section 409 Observation ofMayoror any Corporation authority etc. 500

Section 41 0 Removal of any mark, set up for indicating level etc. 500

Section4l l Removal etc, ofnotice exhibitedbyorunderorderofthe 500

Corporation Commissioner, etc.

Section 41 2 Unlawful removal ofeartb sand or othermatedal or deposit 700

of any matter or making of any encroachment from any

land vested in the Corporation.

{rsfrq grwdq, Eo co, Rrrat-rosz-q9 /zorc-zt-a-2016-250.


